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CE«RAL ,.«I«STRAXIVE T««.NAt= PRI^P^L

New Delhi, this the 8th day of Nay, 860'^
nmSLt SK-KUIPIP SI!»6H,«E»EP<*L'
Shri M.C. Yadav
R/0 Q.iiarter '\onv Tughlakabad

Western Railway, Kota.

chri h.K. Manocha

p"«Mwariolony, Taghlakabad
T H «'i k U «**» CI K *«i j» ^ ̂ „ , 1 j

i-orliig as sr.SE/TPS/mghiakabad
Western Railway, Kota.

Shri K.C.

r'^'^etatad ^aVlwaV ~ Tughlakabadr'-ifg as tab Shperlnten.dent/CNT
'f' Western Railway, Kota.

Shri Bait Ram

?:;°,,i"y!:bi:d sariwa'.; coleny, Tughlakabad
working as Technician-1/FRS/FKU
We s t e r r; R at i 1 w a y, K o t a -

Shri Lai Mani Sif-<gh

Tughlakabad Railway Colony^ Tughlakabad
worthing as Tschnician-i/TRS/ , ..J
W s s t e r n R a iIwa y, Kota.

c  shri Raj Ral Choudhary
p '-I Oii^rter No. 1 0'</S~i
i.~h1a?3ted Railway Colony. Tughlakabad
.7o?king ae Technician-I/TP.S/TKD
We s t e r ri R a i i w a y, Kota.

i  shri Isi''ael Khan

V  r'ajhlSabtd Railway"colony, Tughlakabad
1  . .. c V- W h I » 1 / f-^W i / I Ts Uworking av> ..i . -«jpp,LlOfflTS

Weste r n RcS.i iwa y, Ko ta.

(By Advocate: Shri K-K. Ratel)
Versus

union of India through:

General Manager,
Western Ral I way.
Church Gats,

Mumbai..

2  " iho Divisional Railway Manager,
Western Railway,
kota..

VV-



3  sr. Divisional Electrical Engxnser
TRS/Tughlakabad, ^R£SPOmiaisIs
New Delhi.

(By Advocates Shri D.-S. Jagotra)
n  » E RgOS^L).

This is a joint application filed by /
o.or.|.'Tpn the following

applicants wherein they cue Sc,..King

reliefs:-

ecords of the case.CT) Call for the recor

(ii) To direct the respondents to quash the
.  2 12. 1999 and 3.12. 1 999 and order

coftuni.ttee i epor t uaw....a

dated 28.12.1999 annexed in the present application at
A f! n e X!j r' e — 1 and 3 i" e s p e c t i v v; 1 v ■

2. The facts, as alleged by the applicants in

brief are that all these applicants were issued show
cause notices for charging damage rent in respect of
Government acccmmodation allotted to them a- the
applicants have either sublet or partied with possession
of the Government quarter and had allowed private persons

to reside therein.

By an interim order respondents were directed

r,ot to rsoov-si- market rent till the finalisatlon of tte
case.,

The OA is being contested by the respondents.



.3.

T ■)• the case of

y

both the parties that when
notice for charging damage rent was issued for misuse of
the Government acoommodation simultaneously the
department had also initiated disciplinary proceedings

ths^ applicants on the same allegations. The
enquiry so initiated against those persons are still
pending. One of the person, namely, Shri M.c, Yadav has
been exonerated another person Shri K.C. Agarwai has
been censured whereas the enquiry against others, namely,
S/Siii i Isiail Khafi, Lalmani Singh, Baluram and Rajpal

cho'od-^^that had been completed by the Inquiry Officer, but
no decision has been taken on account of the prsserrt OA

ing. pending before this Tribunal and the enquiry
against Shri H.K, Minocha is stated to be under process.

•P J I t-
>  '^1 V. I » J the case of both the parties

uhdt the result of this case would silso affect, the

ui;>ci.plinary proceedings since some of the witnesses may
a.xso be common who had gone for inspecting the prerrtisss

and they may also be a witness to the departmental

enquiry.

iTi these circumstances i find that it is

desii able: dispose of the OA at. this stage because; of
the pendency of the OA final order in the disciplinary
ca^-e is not being passed and since the final decisrion in

the disciplinary proceedings would affect the state of

the present case, so it is desirable that the final order
in the disciplinary case should have been passed before

deciding this OA finally and even otherwise the final
order to bo passed in the disciplinary case would also
have a bearing on the present case.



)-!aving rsgard to the discussion above,I I oj'^Oi

that, ponding ths "finai decision in ths disciplinar y ca.:iO

the dspar t!Tient, shaii not charge the damage r cnt "from the

.icants.

y

9. ir; case the final order in the disciplinary

proceedings is passed against the applicants, then the

department may levy damage rent against the applicants in

accordance with the rules. But before making recovery,

the applicants shall be given 2 weeks time so that if

they have arry grievance, they may approach the cous t jor

redressal of the same. The applicants would also be at

liberty to challenge the final order passed in the

disciplinary proceedings in accordance with law.

21 . 0A stands disposed of as above. No cosi..-:>

i KyLOsiP /siiasiB )
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Rakesh


